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Imm-1ite1 3ftet irn 	Itin Df the 

)Efl alty un1er Z.nrexUre-1V3 latei 11.10. 20L)4, 

the )p1Ct hs aOaced this Tibal 

section 19 of the Admiflisttj 
ie 

under  

T rib 1 $ t. 1985 	
the jrnU e d 
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under Arnexure_A/8 dated 11.10.:2004,the 

Anpljcrit has been visited with the followin 

oun i sLrnen ts ;— 

P 	 ''° xxa sum of R5.1.00,000(One la]ch) 
be recovered froiri the pay of the 
official in 25(twenty five)equal 
chnstalments (which will be only a 
very small fraction of the huge loss 
sustainedby the DepartmentOd also 
reductjon of pay by three(3) stages 
from Rs.6000/- to s.5625/- In the time 
scale of pay of Rs,4500-125-7000,/- for 
three years with the further direction 
that the said official Shrj Rahunath 
Jena will not cann Increments of pay 

$ 	 during the period of such reduction  
& d cr exoi ry of suchoe nod, the 
reduction will have the effect cff 

"-. 	 postpon:ing the future increments of 
his pay.The aforesaid order will take 
immediate effect"•  

A copy of the aforesaid Original Application 

has already been served on Mr.U..Mohapatra1  

Larned Senior Standing Co,sel for the Unthon 

of In ij a, who is present In cou rt 

It is the case of Mr.Mohapatra, 

learned Senior Stding Cosel that 

instead of ap)ro-]chIng the Apellate 

Authoxjtythe Appljcit has rushed to 

this TjbxiaJ. and,therefore,thjs Original 

Apolicatjon is a premature one. In reply 

to the said objection Mr Sen guDta, 

Learned Cota.l aapearing for the Apolict 

staaes that since steps are being tak en to 
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start recovery of the pujtive amount 

from the salary of the Ap1icant right 

from the month of October,2004,the 

Applicant has to rush to this Tribunal; 

last the Appellate Authority may not 

grant any 5nterirn protection, 

Hear(3 1.aied Counsel for 

both sides,Thjs Original Application 

is dis?osed of by granting liberty to 

the Al leant to prefer an apeal (within 

the time stipulated in the Ru1es)d 	
.6,4  

if the Anpilcart is so advised,he may 

appro.ch  the Appellate Authority to 

g rr t n ecessary in terirn o rde rs/)  rotection 

till disposal of the ap)eal, 

It is however,rnede clear that 

every statutory authority have got 

inherit powers to grant interim 

otection and, therefore, the Appellate 

Authority un de r the OCS ( CCA) Rules, 1965 

can well csider the matter to grant 

necessary interim protection to the 

Ar. ljcant till disoosal of the aeal 

to be filea by the Apoljcant within the 

time stiulated under the R'iles, 

1Iith the afore aid o.iservatlon s 

--d directions,thjs O.A. is dis osed of 

at the admission stace id in the 

peculiar: facts and circumstances of the 

case, the espon dents are hereby 	stri ned 

to give effect to the order of punishment 

under i½rneire-A/8 dated ll-lG-2004 till 
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the Appellate .½uthority pissesriy 

interim orer;for wkdch the Ap)1jct 

must m-ke a nrw.7er in his 	e1 

SMd CO) ie s of th i s o rc3e r to 

the tes or dents alorgwith coj es of the 
/ 

O.A.rd free copies of this order be 

civen to 1eied counsel for oth sides 
- 

MIMi3I R(4oIAL) 


